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It is- observed t"}at the Motor Accldent Claim Trlbunals tend to
conduct Motor Accudent Clalm Cases like regular Crvn! suits and they do not
record evndence by following summary procedure as mentloned in Rule

10.19 of Rajasthan Motor Vehlcle Rules 1990 WhICh is reproduced as
under:- ;

"Mg thod of Recordin Evrdence'- The Cialms Trlbunal
shall, as exammatlon of. wntnesses proceeds, make a brlef
memorandum of a substance of the evidence of each
wntness and such memorandum shall be wrttten and signed

by the members -of Clalms Tr:bunal and shall form part of
the record ' ' |

£

Provnded that, |f the member or the Ch'airman of the

~ Claims Trlbunal is preveni;ed from makmg such

memorandum, he shali record the reason of hIS inability to

do so and shall cause such memorandum to be made in

'_ '_wrstmg from hls dlctatson and shall sngn the same, and
- such memorandum shall form part of the record

Prowded further that the ev:dence of any medical

witness shall be taken down as neariy as may be word to
N
word " '
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The- above practuce of. reco"ding ewdence in Motor Acc:dent C.alms |
Cases llke regular crvrl :,ulte ha<; been deprecated by Hon' ble the Supreme

Court m Jai Prakash Vq Nc,tuonal Insurance Company 20_10(2) Supreme

Court cases 607 The reiev;nt DOI’tIOI"I of the said o

ecision is 'repr'oduced
below :- |

“"Many Trpbunals instead of hoidmg an inc;urry mto the clalm
by followmg su:table summary procedure, as mandated by Sectlons

168 and 169 of the Act, tend to cenduct mczor accudent cases |l|(e
regular civil su:ts. _ThlS should be avoided."
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Therefore : |t |s en]omed upon d” the Motor Accndent Clalm Trrbunais_' '
to record the evndence as per procedure prescrlbed in the aforesald Rule
-and'to stnctly follow the above mandate of the Hon ble Supreme Court
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